“fosg e & T=d T
e o e YaE  (fo e
fehe) o Ju0r 7 STIHA. AR
S, 2-22- BTG Teie/38 . 4.
e, femi 30-5-2001.”

EEIREETIED
“BRTETE/GT1/09/2013-2015.”

FHE 7 ] TR, YohaR, T 17 ®ERT 2017—H1H 28, Th 1938

oo —g=it
TRT 1.— (1) T I & AR, (2) favmyga@i & e, | 9 3.— (1) foamma oiR fafay =AM, (2) wiferswa
(3) 33 A & SAR¥ R AT, (4) YT,
T YA o Hehed, (5) YRA WA o AR 3R
ST, (6) el TR, WA sl SIHEEAT, qM4.—(F) (1) ST fage,  (2) R wfafa &

(7) <R aRfs. gfaaed, (3) Hue # R:xenfyd fages, (@) (1)
SRy, (2) SurdTe AfufEm, (3) g H
AT 2. — ¥t kTt st SAferg=m, aatyfrad, (1) (1) ey M, (2) sifan fm.

HIT 2
TS 9T oh 3AQ9T

= g3ma faym

T TR, TR 19 SHadt 2017

A% TH 1-1/2016/1/5.—HMH [&ieh RIS HFT-TI, 3ThHIh-=R & FEH-3118 & §RI U Wik 1 GanT
#W g H foae Tie, g gfve, Sxie e, F91 TR Td TaR el § Feord 9aed aahil swafers/aensii & fog
FHelvel a9 2017 & fau Frfafea fafei § T staehmn =it s g —

I ER lERIED fe
01 TTore el 25 3T, 2017 AR
02  wRwH (3fvE) 28 fqder, 2017 AR
03  <rureet o1 gEd fa 20 SR, 2017 RN

363
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T TAY, feien 24 SHad 2017

A $1-01/2017/1-2.— a9 GHEEss e fadish 17-01-2017 % STIHH H TF 6T TAegRl H FHR
AT e, MLEH. (2009), SUFEH, HIFTE STF HEierd, SR & ST ST, HETHT e 0T & 98 W ISR T80
F qk 4 g od o, .99, (2012), 39 WieE, @, TRTies Sgfd T SuHieR TET faurT qen Seess, At
ST 1 T TGHM Hoiedl o T-T1e SR € H TR G, TETHT et 70T b Afafa TR g €.

T TIY, feien 31 SHad 2017

THHIH $1-01-2017/1/2.— T3 TTEH TAcgRT 4t 0191 Wk e, 9.4, (1994) e, STe Tene fasm &1 37
AT Theledl o -1 ST &9 Y AT 37es 9= g, wnfiies = e e faum = Afafied g9r givan 2.

ot T YR A G HREYR T80 R Rt T FHR e, 9w, (2000) WiEE, SHETH/GER W@ 9,
9 G ik foRararas, wififen =9 Ta o favmT shael afea, enfHe = Td e fadm o 99R 9 g 3.

TG o TSI o ATH T T SACIER,
o efs, g gfea.

T TR, fedien 25 SHad 2017

iR §-1-01-2017/1/2.— T WA TAGgRT 4t Hieteha Siehm, ML.U.H. (2008) e Ufea, et fawm,
Tehrieh 18T T USFIR Qo1 STel IEmed faYmT sl 3k I shaodll o Y- STEART &9 9 ST 1w 91 S
fea, o TS 9eT Yeier fam s Afafied g9 diaar 7.

BTG o TFITSA o AH H AT ST,
e fssary, dfera.

T TIY, feien 25 SHad 2017

IR TH-10-20-2011/1/5 (TE-2).— YRA o HITHM o TR 309 o T g Iad Wkl Sl JART H Ald
TU, BUIGTG o T, TAGERI, BTG ToEH TehieH =ged Joft Fan sl fram, 2015 # Frfafaa deiem @ £,
A :—
TIMEA
et Toreredi B e 6, —

1. TS A 8 TF 9 T 3UY Haifed Yfafsal & v R, Fefafea gfaeenfud foran S, st :—

) (2) 3) () (5 (&) (7)) (8 (9 (0 1) (12) (13)

“g. T AT 01

9. T 01”
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2. ST o 7, fefafaa da S s, st —

“Iq — I AR TH ) & TS hl, T AEF & 8707 faumT eteen Ts7 3Eq & e1ei frm/aveay
TR0l & T I8 9 HaTgd wHE o dfoer Fgfaa gra w smem.”

No. F-10-20/2011/1/5 (Part-2).—In exercise of the powers conferred by the proviso to Article 309 of the
Constititution of India, the Governor of Chhattisgarh, hereby, makes the following amendment in the Chhattisgarh
Academy of Administration Class-IV Services Recruitment Rules, 2015, namely :(—

AMENDMENT
In Schedule of the said rules,—
1. For serial number 8 and 9 and entries relating thereto, the following shall be substituted, namely :—
ey @) @ @H & G D & O Jd0 an - dadz o a3
“8. Pump Operator 01
9. Plumber 01”
2. Below the Schedule, the following note shall be added, namely :(—

“Note — The post of Pump Operator and Plumber shall be filled by contractual appointment of retired
employees from the analogous post in works department of the State Government or Corporation/
Board/Authority under the State Government.”

FAEE % THUTEA o TH F TT SR,
<. <. fg, afue

Te (Yferd) faum

T T, foien 18 SHadl 2017

SHHIR/TH 7-11/2016/31-T/HTIH. — T W TAGGNI 39 fAYFT & GHEEIH 3Te¥ fodieh 29-11-2016, 5&H
B et S =& fag, (W1g8-2000), 39 gfad Heifiess (TRIeH), gfad gered, T T (8..) i fais
24-12-2016 ¥ feish 07-01-2017 Tk (Fet 15 feam) o sifsia eraehmer witeha fopan T €, o 7if¥ren Toner sid gu ot
g =1 faTids 26-12-2016 & Tl 07-01-2017 T (F 13 fea®) o 2AfSia oToek HT Wiepfd UM &I S 8, 9 &
feHieh 25-12-2016 % ITHHT TR T AT IS 1 STTAT TSH i Wl 2.

2. THHEIS 3T fadieh 29-11-2016 hi AW HivSH Temad &,

T T, feien 20 SHad 2017

SHHIR/TH 1-11/2015/A-T[8/HTTH. — I3 IME TAGgNI 4t 21w vifeed, (WTg8-2007) M Jfad HeTiiems,
TGN, T T§ AT, ierd e, TR hl Tehlcl T9Td § STRTE ®9 ¥ SFTHI 3TR¥ 0o W, TSI o IREs™ &
% T Ueey feRan S R,

At TS TS FHER, (HgE-2007) AH. TT9E & TREEH, TS, TAR, 1 dehlel J99 9 T8 9 9
ST ST Tk HeTaeh Yferd HeTiterss, Iferd e, TI & Ug T Ieey fhar S &,
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T TAY, faien 28 SHadt 2017

¥ TH 1-11/2015/-T8/HTH. — T4 M6, TISGRT, Tk STER W friferd YRt gferd den v T
qfers Ha o AR I 37 TH % T HTeH 4 H S0 I W ST T I ST ST T2 Toh IS8 HId1 § :—

ED SATHRY 1 SAHA TG REIRRHSICE
(1) (2) (3) (4)
1. EIRUIESINCaSSIRECI] qfer® steftaren, fem-serge HeTa Yferd HeTfriets,
(9TgH-2010) qfers qEAed, 791 TR
2. oF T SR (TYH.) qferq a7eftarh, (THTE) qfers seftaren, -
Yferd e, TIqE.
BANE oh TAATS b A H AT STRIMTAR,

TA. €I e, 3R 9fea.

IO Wel ST famT

T TIY, feien 1w’ 2017

A TH 1-16/2004/11/(6).— &t TRMEd FAR (HLYH.), Tsiaeh, T T Geard & Tl 22-01-2017 9
13-02-2017 T 3T T § TH0IeTh o €9 H H i g ToH T @A o Hoeaed 36 a1y & fau o €.El 784, 39
TSftorsh, TR TS HET i S99 A wr ok - Ui, TR e GET, T TR ST Te] SR S S ©.

2. IH B T IMEA TaggN &t S, Sl 7ed hl SUMAG FIEie! AR SHad 1973 i 9RT 4 W& 9IRAA
e SIfafer 1932 Y &IRT 58 (1) % & Usiash i THE AT Yad i Sl &,

3. At IRIEd AR, Usigeh, B Td GEI& & I YA o 39U AR T A Hi AT F 39 W 1 991
AHS G HHT ST

BUHE o TSI & M G T SRR,
1. . BT, fovy qfaa.

a9 faam

T TIY, feien 3 we’l 2017
ESNIIEG]

A TH 1-10/2006/16.— ATt Teeee: sifage fais 01-12-2016 i STifiTeh GREH HLd gT T IMEH
TAGEN B.71. 9H Hed AUed T M-ITER Haeis Hed %l e Hidl § :—

1. areTe] — At IR =, 9

2. IqreA — it g et

3. ¥ — FHI K, B.7. 99 HeA Hed
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T 3T, TR THR, T9 HAerd, TITR.

oo gee farsTer wfaffer : —

1 AeAe], B.71. WHe TN THITITH.

2 3Te7e], STl SUSES THITATH.

3, THRTGS e, B.71. Yla Blfee shul, TR
4. TRy, T 9. v, faemeg.

6 AeAe], B9, W U ST TEiaawH.

HHTIET ok WA :—

1 41 . T, =5 — T

2 41 TSI |1g — g, fSren-whifian

3. At FHa | — JH-<efEar, fSer-sisriR-=ia
4. At SR dved — TM-qaTE, foaETe, fSer-seicEmeR
5 At Rffen <@ — 7 T, e

6 a1 7S g — TR

WA WG :—

1 At 3. ©t. e — fSen-daemet

2 41 STk qUey — IR

3. A 7T 9 — quefa, fSen e

4. 4t SRR gETe A — forems

5 A T eI — 7.9 9o, fa.9. -, Sar-awg
6 At g v foe — TR

7 At TR AT — -l (red) fen-git

2. I GAfd ©.77. F9 Hodor (A ST 1982 =i 9 4 & SUHRT (3) & T@US “W” TG 77’ & 31+ Tm-FeRE
TEE it UgEty AW fRYH i a@ ¥ 03 T deh FHERi S So STafd THT B W A Tod : JHT HHT ST

BTG o AT o AH H AT STRIMIER,
qTp e T, 39-Hf=a,

a9 faum
AT, HEMal 9o, a1 TIgR

T T, Teieh 24 SHadt 2017
IR TE 1-11/2016/S8 (HL.E.H. ). — T VEA TAGGRT At Hearet == o, W39, (1983) TR Y&H J&A 57

W& (M. EL/GH.) HETd 98 & o1 HiEh, SUEe, T i fadish 01-02-2017 | 98H &4 o1 W&+
[ IR o7 Har () W, 2016 % ST 111 307 BZa oed 16, 205400-224400] % U8 TR UGITd UM il ©.



368 FaraE TSTaH, ferieh 17 wEert 2017 [ w1

2. ot Sl 1. 9.9, T ISTIIAT TR Yok 9 SR feha e,

BTG o AT o AH H AT STRIMIER,
IR U1, HUSH, T@ Hi=a.

T TAY, feien 30 SHad 2017

¥ TH 8-1/2017/10-2.— LG TS(TS, -4 (1) &A1k 30 5[, 1989 H 7o Yemif¥rd fohd 73 & fasmn =t
ST ShHIh 2343-2751-3H-3-89, W4T f&ish 30 WE, 1989 Tenfud feui & SHNT ThSl/STells: cehel/Ahe! o hiFa
i et H fasha wal # fafmataa w0 a fw o feafated e & @ —

TIMEA

14 () A o= T8 TR Ahel/STATS cehel, I ST ¥ 6. 2 (@) (Th) & TR HS ol o hl a4
18 & offax feul 9 7 gern Siar di anvsentyshi g1 TR To wrel s fohan e :—

(1) THR odher — T 5 w93 gfa foq ufa sete.
(2) TS AwRe — Tf¥r 25 T wfd LueE A F = Ui Uk
(3) e — i 5 T0 gfd 97 9fd 718,

IR Y ATl & U H SN ST 7k 10 Threrd Tfderd gfg i S, W i ST ol IR 9 3 F8H i
ey A o qYET T WIS i HIUHT i S

2 (%) (TH) & 3d ¥ AR Sirer SEi—
et H fafshd et o shdl g et feiss o 07 faam & i qui afdn s ford S oy, shdl 1 et
e 9 0.5 gfiderd w2 fier.

BTG o ToFITSA o AH H AT STRIMIAR,
T HHR I[eA, Hi=a.

T TIY, feien 30 SHad 2017

ShHih TH 8-1/2017/10-2.— 9RA o FfGHH o T=Q 348 o @US (3) o AT H o faurT bt saferg=rn shHich
T 8-1/2017/10-2, f&ies 30-01-2017 1 SIS STATE [T % WHHR F TAGGRT Yeh1i¥rd foham S 2.

BTG o ToFITSA o AH H AT STIMIAR,
T HHR I[eA, Hi=a.

Naya Raipur, the 30th January 2017

No. F 8-1/2017/10-2.—In Gazette notification of Madhya Pradesh Part 4 (C) dated 30 June 1989 as published
in Forest Department Notification No. 2343-2751-Ten 3-89, Bhopal dated 30 May 1989, from established depot to
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regularise Timber/Fuel wood/Charcoal in auction rules of purchase the following amendments as follows :—
AMENDMENT
14 (a) If the timber/fuel wood/charcoal sold is not removed from the depot within two months from the date of

communication of sanction vide depot auction condition. 2 (b) (i) i.e., ground rent (wharfage) shall be
charged by the D.F.O. as under.

6))] Timber — 5 (Five) par cubic metre per day.
(ii) Fuel wood — 25 (Twenty) per standerd stack per month.
(iii) Charcoal — 5 (Five) par bag per month.

The above ground rent will be increased by 10% every year until the next order. Ground rent
(wharfage) shall be calculated after the expiry of the period of two months from the date of communication of
sanction.

At the end of Section 2 (a) (i) it is to be added that “If the purchaser deposits full purchase price of the
forest produce he purchased in the auction with in 7 days, he will be given 0.5% rebate on the whole purchase
price.

By order and in the name of the Governor of Chhattisgarh,
ATUL KUMAR SHUKLA, Secretary.

Qs 9req faam
AT, HEMal 9o, a1 TIgR

T T, ek 13 Wl 2017

i T 6-42/2012/12.— @M AR @i (faerm iR fafam) sifufqam, 1957 (1957 H1H. 67) i 91715 g
Y VIl bl WA H A gU, 69 WK, TAGgRI, Serg 7 @it 1w, 2015 # ffafed oik deiem it 2,
A :—

ESHIBE]
I i |, —
frm s8 #, 3u-fraw (1) #, @ve (&) ¥, v, fog 9o foumfes “Tgg=i-Ts & -7 iR STg=-31 &
- | fafifdy @feii & wom W, vee, fawg, ois qen faumfas < g=i-Ts & Yi-9 & 9 w6 11 H

fafafds o wfs Sreme, foad steere ufaerd & &1 MgO 3R : fae § siferk Sio2 2, STIg=-TsH &
TRT-T1 31K ST o - # faffe fersedt @fer wfaeenfaa fohan s

BTG o TSFATA o A G AT SRR,
TR 3T, HY Hia.

T TAY, fe ik 13 Wl 2017

A T 6-42/2012/12.— R o AU & TS 348 o @US (3) o AT H 39 fa9m & Aferg= i
TH 6-42/2012/12, T 13 HTERT 2017 1 SIS SIS TSI o TMHR & TAGRT FRITA fohan s .

BTG o TSFATA o A G AT SRR,
TWhA 3T, HY Hiwa.
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Naya Raipur, the 13th February 2017

No. F 6-42/2012/12.—In exercise of the powers conferred by Section 15 of the Mines and Minerals (Deve-
lopment and Regulation) Act, 1957 (No. 67 of 1957), the State Government, hereby, makes the following further
amendment in the Chhattisgarh Minor Mineral Rules, 2015, namely :—

AMENDMENT

In the said rules,—
In rule 58, in sub-rule (1), in clause (i), for the words, symbols and punctuations “any Minor Mineral specified
in part-C of Schedule-I and Part-A of Schedule-II”, the words, symbols, figure and punctuations “Minor
Mineral dolomite specified at Serial number 11 of Part-B of Schedule-I in which MgO is less than eighteen

percent and SiO2 is more than six percent, any mineral specified in Part-C of Schedule-I and Part-A of
Schedule-II" shall be substituted.

By order and in the name of the Governor of Chhattisgarh,
EFFAT ARA, Joint Secretary.

T favm
e, heidey, TNl TER TFRAR, DTS Td Tod I9-Hiad, BTG M, T
Tg 39S geieq faym

SRR, foieh 2 et 2017

SISk /9 -3TS/01/31-82/2016~17.—Tfeh T WTEH I IT elld BIdT ¢ foh SHY Her TG @M (1) | (4)
H afvla ff it AT & M (6) H ITH A 3 T WreSien e o fod sTagaehdl © Tean STagashdl 9eH i
HurEAT B, 31d: ff o15M, gAated iR qReerered # 3fud ufae oiR ureffar @1 sifuer sifufrm, 2013 (59 wag
T AT 2013 ET SR T ORI 11 1 ST-9RT (1) & YA o STIER G Heifea Afwal %l 39 gRI 59 3T
i =1 S © o U5 9T TAggN ST & @M (5) H Ieeifad WibehRl o 3o Yfi & deg H oy 12 % Siaia &
At iferEl o W A o fore wiferehd R ® i—

ST

ofty =1 Ui R 12 R B ICEIRCRRIE |
SN T TR/ TR &A% RIBET] T A
(FRIH) TfeeRrt
M (2) (3) (4) (5) (6)

TEN TER ERELS 0.40 FEUeH A, ek fEi 9 wAIU-wHA-
9%H. 01 faymm ¥g fEO §9m, gueve  W9F %
SEAYL. frH. 1/4 uEUS
TN HY T

ARt fmior g,

ft1 =1 FeRm (W) w1 TR0 STfavri siferl (Tsa)/y-37sH STfehi], sy stfear arek Faior fasm
Tg Fmior HemT, STeeq & e | fore ST s 2.

BTG o [T o 19 H T SRR,
AT HETAT, FHelee T Ied 9-Hfad.
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AT, Teraer, el TERTE, SUETE U6 U 9o Aiad, SUeg IMHH, T faum

s, feish 7 STeRza 2016

-3TS TRV ShHieh 32/31-82/2013-14.—ITI Y-3TSi YUl § Hfared ifud, shell afErsHr fmfo
G, ST TErlt eeerd SRfaan gr umv-fosi saften, 984, 41, dedia-qur, fSen-wme &t fsit uft $a e
0.060 . hell IRATSHI saria fosR Iuf formter Ta< shell IRESHT TTe i 8q 9-37SH o T&d T & SR W
- 3754 AT o T&d 9N-4 (1) i ST T2 Y6 T SIS I TR TEHHI b STTHR FRT STt STHETe
Toras | e i 31-01-2014 @@ fedish 30-01-2015 <l I AT ©.

Ffer &1al hriTer AR, Shell IS oG9, o s Jeerd TR o g1 Y- 315 ol HEdre!
7 witnferd Ssa 9fH 9 @90 . 224/1 ThaT 0.012 B. TS @ A. 1580/2 Thell 0.020 7. YfH T&X § wHifad &l 81
THAEEY Y- 375 ! FRART § T hid o Y W Y-375H ST i 9r1-48 o SHHih 4 TS 5 o STTHR FABL
ERIEIIES

1. YeATEL &g Y w1 feewo :—

-fesr safEr
EX g. . TRl
1. 224/ 0.012
2. 158072 0.020
e TET -02, Tehall  0.032

2. - 3754 T FHIFATE! | o foRdl ST T8 fH o1 SR sTHfawmiia stfaerit (Usrar) TTg o et & <@ S Hehdl

TATE o TAITA o 19 & TAT SACIMER,
ST WG €, Thelaed Td Iod 99 |iaa.

AT, ey, TSa TIRR, S Td Ued 39-9fd, SAeTe e, Ioid T
IS Yag faum

TR, feieh 8 wLart 2017

A 183/Y-3TS/Y .U 5. 4 31/82 I 2016-17.—YfH 3T, GG o YAedaerad | 3fed yfaert qen
qREf 1 SAfeehr SAffem, 2013 i & 4 Feufad fraw 7 % sidqvid = syt § SeifEd YfH o1 3T/ Tish T3S =g

T LR GRT ST §, 79t :—

ISl Teda TY/A™ BERTC] NERRISECIREEI]
T A, T B
(1) (2) (3) (4) (5) (6)
TG ST EIED) 555/1 0.20 17 WIM T {9 ared fafo
556/1 0.45
556/2 0.46
565 0.52
566 0.11
567 0.29

568/1 0.29
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(1) (2) (3) (4) (5) (6)

568/2 0.01
569/2 0.1
i 9 2.44

ST Ieeiied YfH & 375 7q HHTeh TaTG i), ggafa aen 9 gam fadis 8-3-2017 w1 {9 11.30
IS T U ikt T=Ed W W fEd @i e €. yartaa fi ot o6 ot faewr frergeR ® —

1. ek TS o1 Tfare faremon — o9 WYH Td {od oA o
2. T &9 9 guifad giem &1 e — 07 Safe
3. AYTe] ®Y Y FuTad URar] st Te& — i
4, gurfeard &5 H =i Hehml qen o= gRgwfadl — i
T STAIT HeE&AL
5. JUId &5 U WTHehig Hehld d9T 37 — i
6. T FEATAA TS AT &2 — &l
7. 1 G foehedl I Heh! Al Wiemm  — |
L o T g2
8. RS & e AT — AT Al % 2,93,57,970/-
9. ST 9 B9 ol e — T ikl H To9 WM Ud Tod g &1 o g
T T bl STETEA hT GfGem 2t dem JsHR
AT BT
10. AT TSR ST i gfagfd & fod — %. 5.00 @
U 4T 39 W B a1el Gurfad =33,
1. TRESHT gRT genferd B9 a1t 37 ¥eeh — i

SRR YfH TS & Heier | Forw safom/sTen a1 o= fordt safad il g STHehRl/gEd < 71, o fafed fafaama
o T TS ST HeRAL
BAEE o [T ok H 9§ qT SRR,
ST WRTYT wTeR, hoteel T8 o 3U-9faa.

I, Thetaey, Toel faamq, sdae S
Td Y 3U-9iad, BUETE I, TS

. . (1) ofH 1 -
T A9 Yeigd faym () fef
foremaqy, faie 16 femmR 2016 Ef)) W/m;—q?ﬁ;ﬁﬁw

- 375 TR0 AT 06/31-82/a8 2015-16.—dfh (%) T 66,70 TH

TS YA I 59 oG o1 GHEE 81 79§ AR S
YT & 98 (1) H afvfa gft & eggEt 18 (2) H T mﬁ
SeifEd FresIeh JAe & felu emawgeRar €. o1a: ff (THe )
3T, et TR qederene | 3fed fas iR urefefar M )
1 AfgsR eAfufm, 2013 (9 wag uvam stfufwm, 105 0.70
2013 T ST i 4RI 19 & 3T=¥id Sk g I8 S i

fopan s € o 3 yfF &1 3% WS & o strereeRdn 10673 028
5. 107 0.30
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(M (2) QD) (2)
106/1 0.28 414, 415 0.06
106/2 0.16 397/1, 397/2 0.18
108/1 1.12 398 0.10
108/2 0.05 144/3 0.14
123 0.95 369 0.22
108/3 0.26
125 0.63 Rl 0.85
126 1.12
127 0.85 (2) Gt goem fSEe fau savaesdr §-TEedR
ST AISHT YTk 8L o,
R 6.70

(2) eI FErsT forees fey streryaerar §-dre! Srems™
ST o Hd ga T oY 1 R4

(3) qff w19 (@) w1 e sfayrita syt
(TSTR) Tl -75i STfeeRr, Tl o e § foha
ST ekl &,

foremaqy, faie 16 femmR 2016

- 3T YehLUT AT 11/31-82/a8 2015-16.—Ffh
T WA 1 39 910 H1 TEEH & T © R e S
FIgET % U8 (1) | afvfa yfn =t eggEt F ug (2) H
Seaifiad Frefsifeh FaeH & fau stevashdr €. oma: 4ff
3T, Qe TR qederee | 3fed fass iR urefefar
1 AfeR stfufam, 2013 (99 Tag wvem stfufem,
2013 BT AT Y 9N 19 & ST $Heh gNT I8 =i
Topan ST € o 36 yfi o6t S TSI o foTe strervershan
7=

EREkll
(1) yf = -
(%) TSen-faamage
(@) deHa-ad
() TRAR-faegen
(F1) T &RA-0.85 ThHe
T TR Thal
(Twg#)
M (2)
252/1 0.01
41011 0.09
252/4 0.05

(3) qf RN (W) 1 FRew sfavria stfusi
(TSTET) Tl - 3751 feeRi, TRl o shrierd o fohan
ST Tkl ©.

BATE o TSI ok A H AT SARIMER,
ST WY, heldel Td 9o 3U-Afed.

T, hotaey, ToTer STeri-=dT,
FAEE Td oA SU-Tad, TAETE I,
TS T 39T JaeH faym

STSTR-=, fedis 11 SHel 2017

Y. ¥ 11/31-82/2015-16.—Tfh T A 1 38
S 1 GEA B 7T © R e < e ug (1) o
Ffvid Yt st AT 6 1% (2) H Seeifad Hesieh T
% fau smevad@ 2. o1a: yfn osfq, gAafed &k
g § 3fea gfae ok arefefar &1 sifuer
st 2013 (579 Tag genq sifafEd, 2013 81 SE)
1 4N 19 o SR 36 5N I8 SITA feohall STl § T 56
qf H I A F AU SeawThd € —

ST

(1) ofF =1 FUH-
(%) Toen-Ssi-=ra
(@) dediad-sdre
(1)  TR/AMH-TE0E, 9.8.9. 40
(¥) I SR 1.873 TR

T TR Tl
(BRI H)
(M (2)

974 0.016
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(M (2) (1 (2)
975 0.008 998/10 0.040
77 0.012 998/2 0.016
978 0.053 998/3, 999/5, 999/4 0.032
980 0.057 998/5, 998/7, 999/8 0.028
%81 0.040 999/9 0.020
o83 0.045 999/10 0.024
984 0.016
999/11 0.045
985 0.028
1002 0.004
986 0.049
1003 0.004
987 0.085
989 0.080 1004 0.004
990 0.109 1005 0.004
991 0.065 1006 0.004
920/1 0.012 1007 0.004
92072 0.012 1008 0.004
920/3 0.028 1009 0.004
976/1 0.008 1010 0.004
976/2 0.008 10M 0.004
979/1 0.008 1012 0.004
979/2 0.016 1013 0.004
979/3 0.016 1014 0.004
979/4 0.016 1016 0.004
979/5 0.012 1017 0,004
979/6 0.012 1018 0.004
979/7 0.012 1019 0.004
979/8 0.008 1021 0.004
982/1 0.008
1023 0.004
982/2 0.012
1024 0.004
982/3 0.012
1025 0.004
982/4 0.012
9825 0.008 1001/1 0.008
982/6 0.012 1001/2 0.008
082/7 0.012 1001/3 0.008
988/2 0.008 o
993/1 0.060 77 1.873
993/2 0.060 .
993/3 0.060 ) fer R
’ % qEq I &7 T,
993/4 0.060 &1
993/5 0.101 (3) qf RN (W) 1 FRew sfavria stfusi
993/6 0.060 (T.) Ta Y377 AR, SSATR o shrarierd | foha
993/7 0.060 e
993/8 0.060
993/9 0.060 BUAETG o T o TH 9 T SR,

993/10 0.060 TH. YR A, Felad Ta ved S9-9fd.
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fervm wt o emeer
G $iY .77, TR

TR, feish 16 FawaR 2016

FHIH YA AREV/2016-17/722.—H T, &, Froamd, T T 8.7, TR, Al T FEhRI TFhT
HREM! 7Af(Cd seile, TS sede o ferd 9.7, T (Y& o 33 7)) Sfufem 1958 =i 611 15 To 16 § o Wik
I FANT hXd g FEATTHR 578 el o SfaTid ST dTel TTH1 o1 T, T 908 a9 2016-17 3 foral Tfard =ifed ian §. a1
SR Tkl JHT H GHTERITS BT, STRIETd fohd T Ul o1 1 FaR s ohesl OX STkt Shik@HT g ke okl
e :—

HUlH T h HTH faerr@us pisicakstea| T & SRR H
1. R HREMT g T& 76 294.00
EE I 69 290.00
TUSET 70 585.00
qeAg 60 326.00
EE) 20 52.00
e 6 7.80
=l 9 17.70
T 8 33.30
RERIRIIE] 5 28.00
T 6 34.60
FT 329 1668.40
2. ST ST 32 247.00
TS 12 57.00
ST 42 207.00
B 86 511.00
3. AHETd T 19 85.00
I 31 155.00
T 50 240.00
RN 464 2419.40
T. &. sftarwaa,

T ST
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STeRRY I 1 T =1 SATYfd i aTel THi ki G foashraEean
UTE 9T 2016-17
%. forerreraTe plicalsic] AR YMHER T HHA Tl HREH § TH 1 gl
[ERieiical (TR H) (fer.At.)
e
(1) (2) (3) (4) (5) (6)
1. T& EELISIE 9 16.00 15
2. TE BICH 1 1.00 20
3. TE BICK 1 1.00 21
4. T& femadt 3 4.40 18
5. T enl 3 4.20 20
6. T I 4 5.00 13
7. T EEn 1 1.40 18
8. & LSHER] 6 8.10 13
9. TE UGS 4 7.00 25
10. T& TR 16 27.00 25
11. T& &l 5 6.50 28
12. T Tt 1 1.00 32
13. T T 6 5.50 2
14. T qart 5 7.00 35
15. T g 1 2.00 42
16. TE e 1 0.50 32
17. T& K] 3 3.60 18
18. T RGRELH] 1 1.00 15
19. T& et 3 5.00 25
20. T EISiE] 2 3.30 26
21. TR =N 5 12.00 19
22. TE IEHR 1 2.00 45
23. & BB 1 1.00 40
24. T ESIRCy 3 4.50
25. T foremd 8 14.00
26. T Elny 1 1.00 36
27. T AR 1 1.80 36
28. & ERiCiSl 2 2.60 15
29. & FHRNGH 3 4.70 15
30. & ESIERR 8 13.00 2
31. T AT ST 5 7.30 20
32. T& RN 4 5.40 6
33. T HILHE 4 6.90 5
34. T 2. SN 5 6.20
35. TE EEsL 2 2.50 25
36. & fedendn 4 8.00 12
37. T& Tl 3 5.40 15
38. T& TR 3 4.40 15
39. T Harger 2 3.00 12
40. TE e 4 4.50 18
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(1M ) (4) (5) (6)
4. T 1 2.00 18
42. TR 4 3.50 18
43, T 3 3.50 25
44, T 1 1.00 25
45. T& 2 2.00 35
46. & 2 2.00 10
47. T 1 1.00 25
48. & 1 0.60 18
49. T& 1 1.00 8
50. T& 2 2.00 18
51. T 3 3.80 18
52. T 2 2.55 35
53, T 3 3.40 15
54, T 3 3.20 21
55. T 3 4.45 25
56. & 1 0.40 12
57. T& 4 5.80 25
58. T 1 1.90 8
59. T& 1 0.60 15
60. T 1 1.00 10
61. T 1 0.30 12
62. T 1 1.00 12
63. T 2 4.30 8
64. T 1 1.10 20
65. T 1 1.00 15
66. T& 1 2.00 10
67. T 1 1.50 34
68. T 1 1.40 35
69. T 1 1.00 34
70. T 3 4.00 25
71. T 1 1.00 6
72. & 1 1.00 10
73. & 2 4.00 18
74. T 1 1.50 18
75. T& 1 1.50 35
76. T 1 1.00 24
He TRl 205 294.00
1. 2. s IEEETRIE 2 3.00 75
2. 2. der RS 15 22.00 73
3, 2. RN HSga 2 2.00 70
4. 3. TR EEKCIEC 1 3.00 60
5. 2. s BIEK 1 1.00 60
6. 3. R ERREIC)] 2 4.00 63
7. 3. R GRAS 2 4.00 66
8. 2. AR T 1 2.00 70
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(M (2) (3) (4) (5) (6)

9. 2. drer FAnTE 2 3.00 66
10. 2. der eS| 4 6.00 60
11. 2. RN Tl 5 8.00 65
12. 2. TR THER 2 4.00 55
13. < drm HETHIS 3 5.00 62
14. 2. TRer Eaere] 1 2.00 50
15. 3. R ARe 1 2.00 48
16. 3f. s HaATR 2 3.00 40
17. 2. <ler ECHEIES 1 14.00 52
18. 2. TR oRHq 2 3.00 85
19. 2. drew I 2 4.00 87
20. 2. R i 1 1.00 64
21. 2. e LE[GENY 4 9.00 61
22. 2. drem™ Socgeral 2 3.00 60
23. 2. drer T 1 2.00 48
24. 2. TR 2. dew 1 1.00 42
25. 2. TR Feq 2 3.00 58
26. 2. TR Eaese| 1 1.00 50
27. 2. TR THER 3 5.00 53
28. 2. AN e TN 1 2.00 62
29. 2. TRw forg 2 3.00 65
30. 3. s faeeret g5 2 3.00 50
31. 3. R Tt sen 5 12.00 50
32. 3. TR T 19 26.00 42
33. 2. dRw ECH 2 2.00 40
34. 2. TRer HAR 5 8.00 35
35. 2. dRew quna 6 10.00 60
36. 2. drew Bl 4 9.00 45
37. 2. TR ERRICH 2 3.00 40
38. 2. der T 7 9.00 42
39. 3. s el 2 4.00 55
40. 2. drew™ FERTAR 8 13.00 54
41. 3. drer TRYet 3 5.00 50
42. 2. R Eepn 2 5.00 30
43, 3. TR wEa 1 1.00 58
44, 3. R T 1 2.00 77
45. 2. <ler ENECIE| 2 3.00 50
46. 3. R s 1 2.00 59
47. 3. R KGIREI 1 2.00 52
48. 2. e TS 2 2.00 53
49. 2. Ter A 1 2.00 48
50. 2. TR i 1 2.00 49
51. 2. R ST 2 3.00 53
52. 2. Tler Tl 1 2.00 60
53. 2. dew™ REIGRE 1 1.00 52
54. 2. TR TRt 2 2.00 59
55. 2. TRr . FETTE 1 2.00 53
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() (2) (3) (4) (5) (6)
56. 2. drew BLEl 1 1.00 62
57. 2. TR AETEE 2 2.00 65
58. 3. drer ST 2 2.00 78
59. 3f. s ThT 2 4.00 45
60. 3. s [EISYEIE 1 1.00 45
61. 3. drem SIGIEIN 1 1.00 53
62. <. R el 1 1.00 55
63. 3. drem FHUE 3 6.00 49
64. 2. dRew EEIi| 1 2.00 53
65. 3. AR TELHT] 2 3.00 45
66. 2. dRew et 1 2.00 50
67. 3. AR SERGI]| 1 1.00 65
68. 2. drew GHYR 1 2.00 60
69. 2. RN RIS 2 2.00 45

HA TRl 184 290.00
1. TUESTET g 3 6.00 48
2. TUETSET EIEI 25 41.50 45
3, TUeEd B! 2 3.00 )
4. TUeE! ST 2 32.10 48
5. TUSIGE] FUe] 14 22.00 46
6. TUETET qugt 51 90.00 45
7. RASICH| FHATY 4 9.00 45
8. TUESE! RIS 4 12.00 43
9. TTUEiqal SIRGRE 6 12.00 60
10. TUeREl LR 2 2.50 60
1. TUeE! qeq 3 8.00 58
12. USR] I 4 9.00 55
13. TUeREl fofaan 6 8.50 60
14. TUeE! TRERTIR 2 4.00 60
15. TUeREl qierdl 2 31.50 30
16. TUeEl o 2 3.00 40
17. RASIGE] EEC] 6 10.20 42
18. TUeEl EaCAlIC] 3 5.50 45
19. TUetEl < Tt 4 6.30 45
20. RASSEH| TUERET 2 4.00 42
21. RASSCH| BEINICH 3 4.50 50
22. RLSSEH| FHE! 4 8.00 40
23. TUETSET Qe 2 3.00 55
24. RASSCH| wHigel 3 4.50 55
25. TUETSE IEBETRIE 3 4.10 42
26. TUSIeE! gt @ 4 5.00 45
27. USRIl SteRaa 2 3.00 65
28. TUETET LSl 9 13.70 25
29. TUETET Higers 2 3.00 25
30. RASSCH| LUl 6 5.80 46
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(1) (2) (3) (4) (5) (6)
31. HASIEH ESU 2 2.00 35
32. USRI FHATGL 1 2.00 65
33, USR] fe=are 2 2.00 25
34. USRS g 4 7.00 25
35, TUSTRET Elsin 2 2.00 46
36. TUeIE! ferdra 4 7.00 35
37. USRI e 1 1.00 65
38. RASICE el 1 1.60 25
39. TUeTE! RIGE 3 3.50 25
40. U CEUIC] 1 1.50 46
41. RLSSEH eLril 3 6.90 35
42. USSR T 1 2.00 65
43, ISR SR 1 0.50 25
44. TUeIE! e 5 9.30 25
45. RLSSCH FRER 3 6.40 46
46. RLSSCH HgS 2 4.00 35
47. USR] ERIS 6 10.00 25
48. TUESTRET Hran 4 3.70 30
49. RASICH geat 6 10.00 28
50. RLSSE fodiva 14 18.00 27
51. TUESTRET Ricick| 1 2.00 32
52. TUESTRET RICIICREIn 2 2.00 40
53. USR] i 4 8.00 32
54. USR] LTI 7 13.00 45
55. TUERET et 1 1.00 65
56. RASSEH| gl 2 3.00 25
57. TUEIET fam 4 6.00 25
58. USR] wfea 3 5.00 46
59. USSR & 4 3.60 35
60. RLSSCH gt 2 4.00 65
61. TUeIE! IEED 3 4.00 25
62. ISR &= 4 8.00 65
63. RASIC R 1 1.00 25
64. USR] qLHRT 1 2.00 25
65. TUESTRET &S 3 3.00 46
66. TUEIET WL 2 2.00 35
67. RASICH st 4 7.00 65
68. U fuftg 3 4.20 25
69. TUETRE FHIG 14 22.30 35
70. TUESIET BIIEIN 4 8.80 45

Hel ThaT 360 585.00
1 EI foraw 3 6.00 18
2 EINIS ENLIC 1 0.50 20
3 Bl Hfean (W) 2 2.00 2
4 EISIH SRR 3 2.50 17
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(1M (2) (3) (4) (5) (6)
5 AR BEIRET]] 2.00 2
6 ElI TERT 3.00 32
7 EI IREIEE 12 13.00 15
8 AR A 2 2.50 18
9. AR TRETRT 2 21.50 16
10. EI RIGIEIS] 13 15.00 30
1. Bl HEga 4.00 14
12. AR LCR] 2.50 32
13. A EIEET| 2.00 2
14. ElGI feEe 1 2.00 7
15. I EREI R 18 19.00 5
16. ElI ERCIC 4 3.50 6
17. EISIE qagEl 1 1.00 7
18. A ETCabICE 1 1.50 1
19. EII et 3 2.50 14
20. AR fem R 1 1.00 12
21. A TR 1 0.50 9
22. EISIE TR 2 2.00 8
23. A ERIES 3 3.00 7
24. EINIIH EIETEED) 10 13.00 6
25. ElGI & 4 3.50 8
26. AR STTRT 3 4.50 13
27. A Sl 10 12.00 12
28. AR Hregerel 1 0.50 8
29. A T 14 16.00 23
30. AR et 3 4.00 7
31. EISIE CreRn| 3 2.50
32. A g 2 4.00 25
33. AR EIES 5 4.00 9
34, AR AT 9 15.00 21
35. AR TR 3 2.50 12
36. AR RigIMRI 14 16.00 32
37. A 3. TarTia 3 4.00 35
38. TeAS 3RIT 2 3.00 2
39. A SR 9 13.00 27
40. A RARIGEH 1 1.00 21
41. EISIE T 2 2.00 20
4. EII g<q 16 17.00 40
43, AR TR () 2 2.00 35
44. EISI H[HHT 9 7.80 26
45. EISI TG 19 19.00 2
46. EII RSO 3 6.00 35
47. AR Forart 12 14.00 16
48. AR TIRUR 2 2.00 2
49. AR STTE 1 1.00 8
50. AR A 3 3.50 15
51. EII Tedra 2 1.50 18
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QD) (2) (3) (4) (5) (6)
52. Bl SR CIUIC] 2 2.00 2
53. AR SR 1 1.00 10
54. A el 3 4.00 20
55. AR T 2 2.00 18
56. A Foers 4 5.00 2
57. ElGI e st 1 0.50 8
58. EI YA 2 1.60 20
59. AR <. qarTa 1 1.60 22
60. EISIE IR 1 1.50 30

el ThaT 288 326.00

1. vt wfean 10 12.00 25

2. e FEAHE 1 3.00 35

3. gt HIETarE 6 7.00 30

4. et e 1 2.50 45

5. gt et 1 1.00 42

6. gt RIS 1 2.50 45

7. gt I 3 3.50 25

8. guet S 1 1.00 25

9. e REIIESS 1 1.00 34

10. gt Ell=uil 1 2.00 25
11. vt EIRUIC] 1 2.00 35
12. gt Tergesan 1 1.00 36
13. gt TR 1 2.00 32
14. EILE| LSS 2 1.50 35
15. et FEM 1 0.50 40
16. e =t 1 0.50 25
17. vt EaCaIc] 1 2.00 28
18. et Tfgarheer 1 3.00 35
19. gt TR 1 2.00 32
20. gt SRR 1 2.00 30

= 37 52.00

1. qred TagEmeRen 1 1.00 %

2. qred IR 1 0.50 45

3. qred FRANER 2 1.80 45

4. qred HTAThIS 2 2.00 42

5. qreq & 1 0.50 46

6. qred AR 2 2.00 65

Eu 9 7.80

1. =l gt 2 3.50 80

2 =l T 1 0.50 9%

<l FoRd 1 2.00 82



a1 ] TArEg USTas, fei 17 wed 2017 383

(m (2) (3) (4) (5) (6)
4. Sl REIE 1 2.00 68
5. <l Hredm 1 1.00 62
6. =l RICH] 2 2.00 61
7. Ul SRR 3 5.20 85
8. Ul g 1 1.00 82
9. g ESH 1 0.50 60

I 13 17.70
1. T &I 3 4.50 70
2. TG T 2 2.00 80
3. TG SRTARTE 4 7.00 110
4. TG qugt 4 8.00 85
5. TS METME 1 2.00 110
6. TG HAGX 1 2.00 95
7. TS SRR 3 5.00 108
8. TS TR 2 2.80 82

T 20 33.30
1. REEIRIIC] TS 3 5.00 105
2. REEICIC] Sruic] 4 6.00 %8
3. REEIRIC] RRED] 4 6.00 80
4. REEIRIIC] EIURUIC] 4 7.00 50
5. REEIRIIC] REEIRIIC] 2 4.00 70

T 17 28.00
1. AR SIgh! 4 5.00 32
2. LGE] TEHNTE 6 7.00 38
3. AT ST 2 3.00 48
4. A =L 4 8.00 38
5. A FER 4 6.60 45
6. LR ST 3 5.00 32

=T 23 34.60

WEERT el U 329

foram @em 1156

el Tha (F.) 1668.40
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UTE F 2016-17 W T 5 ol ( fThTHES STEAT ) W T AEATE R aTet AT bl gt Ua

T it AFRRT
EXIc- DR T ERECE-A fasraaTe foram T /A Al T e O AT
Ealeit T SAYfd e (3R ) EJRCl
el TTHi 1 A (1)
(M (2) (3) (4) (5) (6) (7)
1. EL| Rl ST 4 8.00 0
2. Rl farefidy S 3 8.00 24
3. ELl| LG ERlf 1 4.00 21
4. ELl| ISR CA Erll 2 5.00 35
5. ERll B2l Sl 2 5.00 26
6. Er| IERI] ELf 5 12.00 29
7. Rl IERIUSEIS S 2 4.00 24
8. EL| RIRRGER ERl| 3 7.00 21
9. ELl| qret Erll 3 6.00 35
10. EL| B2y ELlf 4 12.00 26
1. EL| TR Rl 4 25.00 29
12. S mEE S 3 5.00 17
13. EL| afearshan ELl| 2 4.00 10
14. ERl| [GIEGA ELlf 1 3.00
15. EL| ARTEAH EL| 2 2.00
16. EL| W Has Ll 2 5.00 12
17. ERl| HqiwHa Ll 3 5.00
18. EL| T Rl 15 42.00
19. ELll LI L)l 2 4.00
20. S e Rl 1 4.00 14
21. ELll HHTA Erll 2 4.00 3
22. S T S 3 8.00 15
23. S RICR G Sl 2 4.00 17
24. S eyt Sl 4 10.00
25. EL| e Erf 3 6.00
26. ST RCCril STl 2 2.00
27. S EEK S 7 15.00 13
28. RG]l EIRiECEril S 2 4.00 15
29. EL| foets ERl| 2 4.00 12
30. Er| g Erf 3 8.00 12
31. Rl TNl Rl 3 8.00 10
32. EL| Eieell Erlf 2 4.00 3
33. S AR BIE 3 8.00 24
34. EL| Tt IS 3 5.00 21
35. S TSR e 2 3.00 35
36. EL| S TS 3 5.00 26
37. EL| TS IS 4 8.00 29
38. ER| EIUIGRES TS 2 4.00 31
39. Rl HaaX IS 3 5.00 38
40. ERl| @t TS 1 3.00 42
41. S TR TS 2 5.00 30
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(M (2) (3) (4) (5) (6) (7)
42. ELl| BEEl IS 1 3.00 32
43, S et SIS 2 4.00 40
44, S EE]l ESIS| 2 4.00 30
45. S =g e 3 5.00 32
46. S T S 2 6.00 40
47. Rl Sifgan AT 2 4.00 29
48. Rl Hfea gg Yl 2 4.00 2
49. ST IR T 2 4.00 20
50. RG] et e 2 4.00 2
51. ER| ECEll g 3 8.00 30
52. ER| TSIt e 1 2.00 30
53, S TR S 3 5.00 30
54, ELl| el T 3 6.00 21
55. ST T L] 2 3.00 26
56. Rl firgren T 1 3.00 18
57. ERl| e g 2 6.00 12
58. ER| g Eepi| 3 5.00 2
59. Rl EIRCI S 1 2.00 25
60. S SAfgar S 3 7.00 2
61. Rl oedm T 4 12.00 10
62. ER| Gl T 2 4.00 M
63. S TR S 2 4.00
64. ER| 3faan e 2 4.00
65. Rl a1 g 1 3.00 25
66. S ECRL] S 3 8.00 20
67. ER| R S 1 4.00 21
68. S B R 2 4.00 20
69. S @1 e 3 5.00 32
70. Rl EIIE S e 2 4.00 18
71. Rl SRRl e 1 1.00 12
72. S HeAGLRe LD 1 2.00 25
73. S RECCK S 2 4.00 20
74. S Lo e 3 6.00 25
75. e T e 2 4.00 12
76. S fermaa e 3 4.00 12
77. S e CEL)| 2 4.00 24
78. S ISR Yl 3 5.00 38
79. ER| STRTRTE T 2 4.00 35
80. ER| RC ) e 3 6.00 25
81. Rl el T 4 9.00 20
82. RG] T e 4 8.00 25
83. S et sifgama e 2 4.00 12
84. Rl RERIEEK CED)| 3 6.00 25
85. RG] RAETA S R 4 10.00 20
86. =Rl gt AT 2 4.00 25

Eagiel] 225 511.00
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[ 9r1

U |H 2016-17 W /T ik A ( FHhTaEs ST ) UT T HEATS HIA a1l WA ki Geit T

T it AR
EXIC- DR T ERECE-A foeraETe foram T /A Al T e O AT
T STfd e (T ®) ARyl
el TTHi 1 A (fe. 1)

(1M (2) (3) (4) (5) (6) (7)

1 SIEIC I ELl| 2 4.00

2 A Hfea S 2 3.00

3 A EIERIIC] S 3 5.00 12

4 A EElIE] ERlf 4 7.00 5

5 CISRUIE] geqel SRl 8 16.00 4

6 A TRt S 1 2.00 8

7 IO TRt Ei] 3 5.00 6

8 ST EIHETS]] e 1 2.00 10

9 CIERIIC] UGS S 1 2.00 10
10 SISCUICH qerm Rl 1 2.00 4
1 SIERIIC) Bt Rl 2 4.00 8
12 SIEEIC] KEEIRY Ll 2 4.00 8
13 S IECUIC ECI| Rl 4 8.00 5
14 CISCUIC STeRTE S 1 2.00 8
15 IS UIC] ECHl Rl 4 8.00 8
16 S IEEIC] TQI Rl 2 4.00 15
17 SIECUICH Bl Rl 1 3.00 8
18 A e S 2 2.00 32
19 SIS BERI S 1 2.00 9
20 CIERIIC] AR SHAY 1 1.00 49
21 ST T THAA 1 1.00 48
22 CIREUIC) EEWEED) EL 1 1.00 38
23 A ECELeN| FHAT 2 3.00 34
24 SIS S THAA 2 4.00 36
25 A IS SHA 1 2.00 38
26 A ELES SHAT 1 2.00 42
27 A ELARY SHAT 1 2.00 44
28 CISRUIC] EEIGCE)) SHA 2 6.00 34
29 A EELIE SHAT 1 3.00 32
30 A AT SHAU 1 2.00 35
31 CIERIIC] FHTGS ST 1 1.00 32
32 CIERIIC] gl (SreeHs) SHA 3 8.00 36
33 CIERIIC] gkl SHA 1 3.00 39
34 AT EIG| SHAT 5 12.00 37
35 CIERIIC] ESCINTY SHA 1 3.00 27
36 CIECIC] B FHAT 1 2.00 48
37 CIERUIE] AR EELR 2 3.00 45
38 CIERIIC] ERRCIUIE] SHA 5 12.00 42
39 CIERUIE] ML SHA 2 4.00 48
40 A e EER 1 2.00 35
41 CIERIIC] ST SHA 8 13.00 32
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(1) (2) (3) (4) (5) (6) (7)
42. AT SERT EELT 6 12.00 38
43. S IREICH TR ST EERN 1 15.00 42
44, CIEUIC] A I 12 18.00 47
45, AHa EER EELE 1 2.00 52
46. Gl et SHA 1 3.00 32
47. S IERUIE] EIR AR YA 1 1.00 45
48. CIEUIC] et ST 2 5.00 45
49. EIERIIC] @ SHA 3 5.00 44
50. CIERIIC] ESRIEEIEN SHA 2 4.00 46

%A AT 128 240.00

SRfera fordl ST ATet UTHT Rt WehieTd SR

FHREM HRET § o A S G — 371,  THaH F&1 —1156,
(fa.@.-=meie, &, SIvel, TSt AR, TUSIRE!, ITed, g, aHad, qsiqma, TG, UHH)

Tehall— 1875.40 BRI

FHREM HRET 6 T8 Fel AH T —93 Tha™ H& —353 Thal—536.00 THRAR (9.9, —T1ST, S, SHa)

g —

U 464 TREM 1509 & — T 2411.40 THRIT

SR T&F e qeifyerl, S<g

TR, Tt 3 St 2017

TagX

. 21/=R/FRIE€d/2013-16/4311.— YRA Fat=m ST, 78 -Toett o ST<¥ i 76/8.7.-T1.9./2014, T 08

fedaR, 2016 GRI AREH WERY Hatam-2014 # e 9@, TsHicTd, TR 6 qeEHe 9 Hateq e ae i
ST ek g1 FHat=m == ol o i 1 s 1an fd o STIER o Sifad it | STIhe 1 STl o 3Tew
I ARG | A a9t Fwreaty & ford fRiE siftd fohen mn . wra frated s w1 ey |d wreRe it SEE 'q
eIV T ST €.

fafy foem,

& fater ueIfeesrl.
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qRd fat=m smEr
fat=r ¥, e/ Ue, 78 faeeii-110001

7 faoeh, TR 8 fawR, 2016—17 STURHT, 1938 ()
S|

H. 76/3.7.-.9./2014.—3q: Tatem = &1 gaeE g1 T § f T anel & 'y (2) § gen fafafds
TG T Y AhE & Grem fated, 2014 & faw st ey (3) o faffdy fratem &= 9 gon € w1 (4) o 38
g fafAfde fafem e art s swefl, < wfafafee sifufrem, 1951 e qgia sFT T fadi g eTifaa e
RO o T (5) H Furefyid o1 fafem =i s g off oren Sifae s stan 3fd & SER o sifae &t § 1w
®E;

3R, = : I STeAfelli 3, T G fou S W off 39 STHECA1 o fAIT i SROT st TauieRiol 781 fean § =
3k g1 Ted T srereeHi W, afe wiE €1, faeR e % gy fatee SR 6 ag gHieE g1 € R S o s
STEWwE o feTT g qate R a1 =mfad & 2.

37q: 379, Ta= STRIRT 3o ST T &1 10~k o STTER0T § 1< o WRO o W (4) § faffds safaai i
gug & fordt oft e o a1 fohedt To/ae T 1 faem | steran faem oftog o dee 99 oM 3iR 95w 1 & faw z@
3R ! ARG 9 o a8 o) swmrerafd & fore frfd sifg sar & - —

Esjeavi|

wAE.  fHated @ faerm faem wan fraf=m arezreff o1 A9 o T e &1 Hwu
&5 1 G
g
@) (2) (3) (4) (5)

1. TG AR 5- AETAA HIE, Frat=m == =1 =g
T HIHROT HERION YdT9 oS, JUSTIhTIT off o1 <ifEet
frat=m, 2014 Hiret, fen giet, T TR R©.
BAETE.

2. —RI— 6~ e g, —eE—
o 5.-491995 e,
TSret-eiRem™, SdeTe

3. —TE— —aR— BSEIEAC G —oR—
TH-YERal, TRe-FHUEl
TEH-dsi,
TSet-sheiRem™, SdaTe.

4. — - —aE— FEE AT, — -
358 X TR, T,
e -FX R oI,
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(2) (3) (4) (5)

AT AR 8-TAX REUIRICRCE frat= =3 1 hig
I FTER fHefier, 91.81.-qia, ot ot Sifige e
fat=m, 2014 foerEe-faarETe T SR @,
oqT-faeg e, forer-seiemee-

10.

11.

12.

13.

14.

15.

9-HeHY<

IR BT,

3T qIUey (T[fean)
YIRER hIeiHl, el Fer 15
TFRA 3, TR SAHE.

Hif ¢,

Y gYEl, i, deHe- e,

Se-Hem=, BTe.

FAaH HEfe

-1, I A,

THM H.-160, IHE FHAM],
TR, Ne-TaqR, Sdae.

RIS
TH-GETITe, TeHa-Tae,

TSiial, deHie- TR, TR

g e g,
U e, 9.-TME=,
qTT-qf, fSer-Hiet
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(1 (2) (3) (4) (5)
16. DUEE AlhHl 9-HETHH< EEGIGRSIEY frate =i &1 g
T TR Y THI, deHe- eREta oft o SIfEget &
frat=m, 2014 FSIe-TaqR, Sde. T %A T©.
17. —eE— —oE— Hidfrara 91, —oEl—

TTH-Tael, TeHea-agfa,

fSTeT-Hret, SeTe.

18. —oEl— —oE— GRSy —oEl—
295 T, 1 Hed SR, TSAR
TR, Sen-Tag, sdars.

19. — - —=E— o< T — -
FERRY, 1. -S=maret,
8. —dNTee, Se-Hge=<,
BAETE.

AW,

/-
(. TH. 9W)

g fHaree ST,

ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-110001

New Delhi, dated 8th December, 2016—17 Agrahayana, 1938 (Saka)
ORDER

No. 76/CG-HP/2014.—Whereas, the Election Commission is satisfied that each of the contesting candidates
specified in column (4) of the Table below at the General Election to the House of People, 2014 from the State of
Chhattisgarh as specified in column (2) held from the constituency specified in column (3) against his/her name, has
failed to lodge any account of his/her election expenses at all or in the manner as required by the Representation of the
People Act, 1951, and the rules made thereunder as shown in column (5) of the said Table;

And Whereas, the said candidates have either not furnished any reason or explanation for the said failure even
after due notice of the Election Commission, or after considering the representation if any, made by them, the Election
Commission is satisfied that they have no good reason or justification for the said failure;

Now, therefore, pursuance of Section 10A of the said Act, the Election Commission hereby declares the
persons specified in column (4) of the Table below to be disqualified for being chosen as, and for being a member of
either House of the Parliament or of the Legislative Assembly or Legislative Council of a State/Union Territory for a
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period of three years from the date of this order :—

S. No. Particulars of
Election the Assembly

Constituency

(D 2) A3)

Number & Name of

Name & Address of the
Candidate

“)

Reason of
disqualification

©)

1. General Election to the
House of People 2014
from the State of
Chhattisgarh.

5-Bilaspur

2. —do—

6-Rajnandgaon

—do—

—do—

8-Raipur

9-Mahasamund

—do—

—do—

—do—

Sh. Lakhan Lal Sahu,
Behind Satnam Bhawan,
Daupara Distt.-Mungeli,
Chhattisgarh.

Anand Sahu,

Manjgaon, Chimra Road
Pin No. 491995, Kawardha,
Distt.-Kabirdham,
Chhattisgarh.

Santosh Chandrakar
Village-Pendrikala,
Post-Kunda, Tahsil-Pandariya,
Distt.-Kabirdham,
Chhattisgarh.

Waman Rao Bagde

358 Sundar Nagar, Raipur,
Post-Sundar Nagar,
Thana-Upadhyay Nagar,
Raipur, Chhattisgarh.

Ramgopal Verma,

Sindhi Taar, P.O.-Purgaon,
Tahsil-Bilaigarh,
Thana-Bialigarh,
Distt.-Baloda Bazar-Bhatapara
Chhattisgarh.

Abha Pandey Gudia
Professor Colony, Gali No. 15
Sector 3, Distt.-Raipur
Chhattisgarh.

Preeti Dhruw,
Vill.-Hardi, P.O.-Ghonch,
Tahsil-Pithora,
Distt.-Mahasamund
Chhattisgarh.

Lakshman Masturiya
Sector-1, Durga Chowk,
House No. 160, Professor
Colony, Raipur, Distt.-Raipur
Chhattisgarh.

Chanduram Sahu,
Vill.-Durugpali, Tahsil-Pithora,
Distt.-Mahasamund
Chhattisgarh.

Failure to lodge any
account of election
expenses

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—
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(1

@

A3)

4)

©)

10.

1.

12.

13.

14.

15.

16.

17.

18.

19.

General Election to
the House of
People 2014

from the State of
Chhattisgarh.

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

9-Mahasamund

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

Chandu Ram Sahu,
Vill.-Tundra, Post-Tundra,
Distt.-Baloda-Bazar,
Chhattisgarh.

Chandoo Lal Sahu,
Vill.-Gadsivani, Tahsil &
Distt.-Mahasamund,
Chhattisgarh.

Chandu Lal Sahu,
Vill.-Bhatigarh,
Post-Bhatigarh,
Thana-Mainpur,
Distt.-Gariyaband
Chhattisgarh.

Chandu Lal Sahu,
Toulidih, Tahsil-Bhatgoan,
Distt.-Baloda-Bazar,
Chhattisgarh.

Chandu Lal Sahu,
Manjitha, Tahsil-Arang

Distt.-Raipur, Chhattisgarh.

Chandu Lal Sahu,
Vill. & Post-Goindra,
Thana-Pathria,

Distt.-Mungeli, Chhattisgarh.

Chandu Lal Sahu,

Vill.-Temari, Tahsil-Dharsiwa,
Distt.-Raipur, Chhattisgarh.

Motilal Sahu
Vill.-Bavli, Tahsil-Pathria,

Distt.-Mungeli, Chhattisgarh.

Motilal Sahu,

295 G Naya Mandal Bazaar,

Gudiyari, Raipur,
Distt.-Raipur Chhattisgarh.

Sukhnandan Deshkar,

Harnadadar, Post-Ghunchapali,

Tahsil-Baghbahara,
Distt.-Mahasamund.
Chhattisgarh.

Failure to lodge any
account of election
expenses

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

—do—

By order,

Sd/-

(K. N. BHAR)
Secretary,

Election Commission of India.
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I, 3T HaTelsh, TR a1 UM 91, & e, ST (8.71.)

AR, feiar 19 feamsr 2016

SHHIH/1950/h1=21. 3. Y. /A.91.4./2016. — BT TR a2 Ut faret sAfufe 1973 (3Hi 23 §9.1973) &1 &1
15 %1 STERT (1) 6 ST H il o191 &5 1 A fH STAr Faet Ao Te WSt 1 YheH A1 shHlich 1374/
Il 9.9, /AU1/2016 ST, Teish 03-09-2016 FRI foran T o,

319 TASgI 3ok SATUTTEH Rl &7 15 i STHRT (3) & 1€ shiwer Farer & o witwfera Il 1 g yfa saam
e el ol TRHR T &9 § feieh 13-12-2016 1 iieha foran ST €, Ten 3o AT it &R 15 &1 IR (4)
% STTHR H 39 Y1 1 B.71. TGS H ThRA 8 A0 o W €, Sl 39 a1 1 T1ed AT, fof 3o Amfas 991 &9 § TR

R feran T R,
ST
il 9T & &t | g

SWH T HERTST i It HHT .

ud | : UM NS, B, ASRIAE], SeheTqTH Td ohi=el UTHI ohi Gl HHT T,
TIOTH ;T I U R SEON HH TE

e H M Wi, FaareR=, SISRERTE], HeT T8 Her[Sl Tl s qiv=Ht JiH a.

oo

I SMhd AT Ta el SUEE TS9s | UM i fafer & 15 feaw & fag fFrafafad wum = gesifes
TR T AT THT H 3T & o7 Biesht Gal W&

TAreroT T : FEfed TR U= 9o, S

No./1950/Konta. E.L./T&CP/2016.—The existing land use map and register for the Konta Planning Area was
published under sub section (1) of section 15 of Chhattisgarh Nagar Tatha Gram Nivesh Adhiniyam 1973 (No. 23 of
1973) vide notice no. 1374/Konta. E.L.U./2016 Jagdalpur, dated 03-09-2016.

Therefore a notice is here by given for the general information of the public that existing land use map and
register of Konta Planning Area prepared and published are duly adopted under the provision of sub section (3) of the
section 15 of the said Adhiniyam and a copy of the notice is also sent for its publication in Chhattisgarh Gazette under
the provision of sub section (4) of section 15 of the said Adhiniyam which shall be conclusive evidence of the fact that
the above maps and registers has been duly prepared and adopted on deted 13-12-2016.

SCHEDULE

Limits of Konta Planning Area

NORTH Village Fandiguda upto the northern limit.

EAST : Village Fandiguda, Dhodra, Bojrayguda, Vektapuram & Konta upto the eastern limit.
SOUTH Village Konta upto the southern limit.

WEST : Village Konta, Chitakonta, Bojrayguda, Sunamguda & Fandiguda upto the western limit.

The said adopted maps and register shall be available for inspection for general public at following place
during office hours for a period of 15 days from the publication of the notice in the Chhattisgarh Gazette.

Place of Inspection : Nagar Panchayat Bhavan Konta.

. . 9ud,
Y. 39 FaTeTh.
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PANDIT DEENDAYAL UPADHYAY MEMORIAL HEALTH SCIENCES AND AYUSH UNIVERSITY
OF CHHATTISGARH
(Ex. Ayush and Health Sciences University of Chhattisgarh, Raipur)

Raipur, the 19th January 2017

CORRIGENDUM

No./F-253/N.S.-04/Ad./PDUMHSA Uni./2017/334.—Vide Section 3(1) of Auysh and Health Sciences
University of Chhattisgarh (Amendment) Act 2016 the name of this University will be “Pandit Deendayal Upadhyay
Memorial Health Sciences and Ayush University of Chhattisgarh” from now onwords. It is here by notified for the
information of general public that this university shall be known by “Pandit Deendayal Upadhyay Memorial Health
Sciences and Ayush University of Chhattisgarh” name, therefore all the Certificates, degree, deplomas and letters
which bears “Ayush and Health Sciences University of Chhattisgarh” shall be read and understood as “Pandit Deendayal
Upadhyay Memorial Health Sciences and Ayush University of Chhattisgarh”

Above Corrigendum is for notification published in Chhattisgarh Rajpatra Part-1 letter No. 2226 dated
16-12-2016.

K. L. TIWARI,
Registrar.

AT, 39 HaTesh, TR a4 I A, &3 e, TIe (B.71.)

e, TeAieh 23 FawR 2016

i =

A 2104/TUT/16.—HEAe™ TR a1 U o TerTe g1 AfufTam =6t & 15 (1) & q8d S ST
A 1772/F0/15 feTish 30-12-2015 (B.7. SIS HERO Y11 % I8 HHIF 440 T 441 H Fep1vrd foieh 26-02-
2016) H feast T faret & st HmE g arelt STt §—

YEH : UM THARR, TShall, THTTE Ta ol i Toll Y11 7k Seeliad fohdl 1 €, o T&M R gd | : I STHeRK,
Egohell, ThTTE, TG Ta ol U9 i ol HH1 T 9 1 S

ufvem o : UM S{iehell, 3R U AoTarelel! shi afy=dt e doh Seaifad a1 T 8, & A W uiyad | : U 3ifehaT,
Foi, TG, 3R, TR TS YeTaTeiel shi U=t ST Toh, TG S, W9 € haferd TR a1 7w st Temme g’
S ST shich 188/fal. 1. /Af./15, faTeh 30-12-2015 (B.71. TSI HWIHRI HF-1 % I8 HHIE 527 T 528
T g1y T 18-03-2016) =1 FREd AT w11,
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e, ek 23 et 2016

NIESRE

SHHIh 2106/F/16. —FRTATHd R T T o1 TorTE g1 ATUa o6t 91115 (4) o STIER0 § SR ST
A 431/AT./16, T 02-04-2016 (B.71. TSTIA HERYT 9FT-1 o B ShHIh 746 T 747 H YA feAieh 29-04-
2016) H A A9 &3 i HHAG 9 el e H —

ufyerm o : U SR, FOI, T, IR TS Aerareiel ot =t o de Seaifed R T 8, & T R afyem o : 7
SAThRE, FHorI, TG, TR, 3RA Td JoAdreiel i fvedl S qe, Ig1 Sl

3. TA. YHTE,
37 AT,

I AT ok QYT A A=

HIGH COURT OF CHHATTISGARH, BILASPUR

Bilaspur, the 16th January 2017
No. 502/Rules/2017.—In exercise of the powers conferred under Articles 227, 233, 234 and 235 of the
Constitution of India the High Court of Chhattisgarh hereby makes the following amnedment in Column No. 2 at S.
No. 1 of Schedule-I of the Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015 :—
AMENDMENTS

The following be added in Column No. 2 at S. No. 1 of Schedule-I after the words “Registrar (Inspection and
Enquiry)” and before the words “and Registrar (Judicial)” :—

“, Registrar (Computerization), Registrar (Selection and Appointment Cell)”.

Bilaspur, the 16th January 2017

No. 504/Rules/2017.—The following amendments are incorporated in the High Court of Chhattisgarh (An-
nual Confidential Report) Rules, 2006. The amendment shall come into force with effect from the date of issuance of
notification :—

AMENDMENTS

The existing Table-1, 2, 3 & 4 in the High Court of Chhattisgarh (Annual Confidential Report) Rules, 2006
is substituted with the following tables :—

TABLE-1
SI. No. Particulars of the Reporting Reviewing Accepting
employees Authority Authority Authority
(1) (2) 3) “ )
1(A) Class IV employees PP.S./P.S. after consulation — Registrar General

posted in Bungalows  of Hon’ble the Chief
of Hon’ble the Chief = Justice/concerned Hon’ble
Justice & other Judge as the case may be.
Hon’ble Judges.
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1(B) Class IV employees P.P.S./P.S. after consulation — Registrar General
posted in Courts of of Hon’ble the Chief
Hon’ble the Chief Justice/concerned Hon’ble
Justice & other Judge as the case may be.
Hon’ble Judges.
2(A) Class IV employees To be written by the — Registrar General
posted in the services  concerned Registry Officer.
of Registry Officers
except Registrar
General.
2(B) Class IV employees A.R.(A) — Registrar General
posted in the O/o
Registrar General.
3. Class IV employees Deputy Registrar/Assistant Reigstrar concerned Registrar General
posted in various Registrar/Section Officer/ viz. Registrar (I.&E)/
Sections. Librarian/Asstt. Editor Registrar (Vig)/
(I.L.R.) as the case may be Registrar (Compu-
(Under whose direct control terization)/Reigstrar
the employee is working (Judicial)/Registrar
in the section). (S & A Cell)/Addi-
tional Registrar as
the case may be.
TABLE-2
S1. No. Particulars of the Reporting Reviewing Accepting
employees Authority Authority Authority
€] 2 3 @ ®)
1(A) Class III employees P.P.S./P.S. after consulation — Registrar General
posted in Courts of of Hon’ble the Chief
Hon’ble the Chief  Justice/concerned Hon’ble
Justice & other  Judge as the case may be.
Hon’ble Judges.
1(B) Stenographers posted PP.S./P.S. after consulation — Registrar General
in Courts of Hon’ble of Hon’ble the Chief
the Chief Justice &  Justice/concerned Hon’ble
other Hon’ble Judges. Judge as the case may be.
2(A) ClassIll employees The concerned Registry — Registrar General
including steno-  Officer.
grapher posted in the
services of Registry
Officers except
Registrar General.
2(B) ClassIIl employees Deputy Registrar/Assistnat — Registrar General

including Steno-
grapher posted in the

O/o Registrar General.

Registrar/Section Officer
as the case may be.
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3. Class Il employees Deputy Registrar/Assistant Registrar concerned Registrar General
posted in various Registrar/Section Officer/ viz. Registrar (I.&E)/
Sections. Librarian/Asstt. Editor Registrar (Vig.)/
(I.L.R.) as the case may be Registrar (Computeri
(Under whose direct control ~ zation)/Registrar
the employee is wirking in (Judicial)/Registrar
the section). (S&A Cell)/Addi-
tional Registrar as the
case may be.
TABLE-3
SI.No.  Particulars of the Reporting Reviewing Accepting
employees Authority Authority Authority

) 2) 3 “ ®)

1 Class-II officers (Asstt. Registrar (Judl.) after — Registrar General
Registrar, Section consultation of Hon’ble
Officer. Private the Chief Justice/concerned
Secretary Assistant Hon,ble Judge as the case
editor LL.R. etc.), may be.
posted in the Court
of Hon,ble the Chief
Justice &  other
Hon,ble Judges.

2. Class-I  officers Registrar General — Hon’ble the Chief

(Asstt.  Registrar, Justice
Section Officer,
Private  Secretary
etc.) posted in the
office of Registrar
General.

3. OtherClass-Il officers/  Concerned Registrars viz. — Registrar General
Asstt. Registrar/Section  Registrar (I.&E)/Registrar
Officer/Librarian/Asstt.  (Vig.)/Registrar (Com-

Editor (I.L.R.), as the puterization)/Registrar
case may be, posted in  (Judicial)/Registrar(S&A
various Sections. Cell)/Additional Registrar
as the case may be.
TABLE-4
SI.No.  Particulars of the Reporting Reviewing Accepting
employees Authority Authority Authority
) 2 3 @ ®
1 Registrar General, Hon’ble the Chief Justice/ — Hon’ble the Chief

Registrar (I. & E)/
Registrar (Vig.)/
Registrar (Com-
puterization)/
Registrar (Judicial)/
Registrar (S&A Cell)
of the High Court.

Administrative Judge/
Senior most High Court
Judge.

Justice
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2. Other Judicial Officers Registrar General — Hon’ble the Chief
posted in Registry of Justice
High Court except
Registrar (L.&E)/

Registrar (Vig.)/
Registrar (Computeriza-
tion)/Registrar (Judicial)
Registrar (S&A Cell).

3. Class-I officers other Registrar General — Hon’ble the Chief
than  the Judicial Justice
Officer posted in the
Registry.

TABLE-5
S1. No. Particulars of the Reporting Reviewing Accepting
employees Authority Authority Authority

ey 2 3 “ &)

1 Director of State  Chairman of State Judicial — Hon’ble the Chief
Judicial Academy. Academy. Justice

2 Additional Director Director State Judicial Chairman of State Hon’ble the Chief
and other Judicial Academy. Judicial Acacemy. Justice
Officers posted at
State Judicial
Academy.

3 Class-I and Class-11 Additional Director, State Director Chairman of State
officers other than Judicial Academy. Judicial Academy
the Judicial Officer
posted in CSJA.

4 Class-1II & Class-IV Additional Director CSJA — Director CSJA
employees posted in
CSJA.

5. Class-IV employees Concerned Officer — Director CSJA

posted in  the
services of officers
of CSJA.
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Bilaspur, the 30th January 2017

No. 129/Confdl./2017/11-2-4/2002 (Part-II).—The following Judicial Officers of Higher Judicial Service, as
specified in column No. (2) of the table below, in whose favour a certificate was issued vide Registry Order No. 588/
Confdl./2015/11-2-4/2002 dated 06-08-2015, are, hereby, confirmed in Higher Judicial Service from the date men-
tioned in column No. (3) :(—

TABLE
S. No. Name of Judicial Officer Date of confirmation
(D (2) 3)
1. Shri Jantaram Banjara 29-09-2016
2. Smt. Kiran Chaturvedi 01-11-2016
3. Shri Vijay Kumar Hota 23-12-2016

Bilaspur, the 30th January 2017

No. 131/Confdl./2017/11-2-4/2002 (Part-1I).—The following Officiating/Probationary* District Judges of
Higher Judicial Service, are hereby, issued certificate of confirmation in terms of sub-rule (5) of Rule 9 of the Chhattisgarh
Higher Judicial Service (Recruitment & Conditions of Service) Rules, 2006 :—

TABLE
1. Shri Shyam Lal Nawartana*
2. Shri Devendra Nath Bhagat
3. Shri Ramjivan Dewangan
4. Shri Anand Ram Dhidhi
5. Shri Omprakash Singh Chauhan
6. Shri Gopal Krishna Neelam
7. Shri Liladhar Sarthi
8. Shri Pravin Kumar Pradhan
9. Shri Rishi Kumar Burman
10. Ku. Sanghpushpa Bhatpahari
11. Smt. Geeta Neware
12. Shri Prabodh Toppo
13. Shri Srinarayan Singh
14. Shri Sheikh Ashraf
15. Shri Alok Kumar (Jr.)
16. Ku. Ranju Rautrai
17. Smt. Sangeeta Naveen Tiwari
18. Smt. Leena Agrawal
19. Shri Pankaj Kumar Jain
20. Shri Pankaj Kumar Sinha
21. Shri Harish Kumar Awasthi
22. Smt. Shraddha Shukla Sharma
23. Smt. Madhu Tiwari
24. Smt. Garima Sharma
25. Shri Yashvant Kumar Sarthi
26. Shri Rajendra Kumar Verma

S}
~

Shri Sunil Kumar Jaiswal*
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28. Smt. Vandana Deepak Dewangan*
29. Shri Neeraj Sharma*

30. Shri Rajeev Kumar*

31. Shri Suresh Joon*

32. Smt. Neelima Singh Baghel*

33. Shri Dukhi Ram Dewangan*

34. Smt. Shubhra Pachouri*

Bilaspur, the 30th January 2017

No. 133/Confdl./2017/11-2-4/2002 (Part-II).—The period of officiation or probation, as the case may be, of
the following Officiating/Probationary* District Judges of Higher Judicial Service, as specified in column No. (2) of
the table below, is hereby, extended for a further period of one year ;—

TABLE
S. No. Name of Judicial Officer Date of appointment is H.J.S.

)] 2 3)

1. Shri Gregory Tirkey 05-05-2014
2. Shri Vinod Kumar Dewangan 09-05-2014
3. Shri Dayasindhu Ganveer 09-05-2014
4. Smt. Prisilla Paul Horo 12-05-2014
5. Shri Sanket Kumar Khanday* 01-07-2014
6. Shri Vijay Kumar Jolhe* 31-10-2014

By the order of the High Court,
ARVIND SINGH CHANDEL, Registrar General.

Bilaspur, the 24th December 2016

No. 50/Comp./2016.—In the matter of departmental enquiry arising out of the conduct of Shri Ashwani
Kumar Chaturvedi, the then III Civil Judge Class-I and Additional Chief Judicial Magistrate, Raipur, presently placed
under suspension with headquarter at Raipur, while dealing with the Criminal Complaint Case filed by Smt. Pratibha
Gwal W/o Shri Prabhakar Gwal against Shri Amit Dubey & others, after considering the enquiry report dated 13-09-
2016 submitted by the Enquiry Officer, Hon’ble the High Court of Chhattisgarh as Disciplinary Authority has been
pleased to defer the matter till decision of the writ petition.

The High Court of Chhattisgarh is further pleased to revoke the suspension order No. 12/Comp./2016 dated
07-04-2016 passed against Shri Ashwani Kumar Chaturvedi, the then III Civil Judge Class-I and Additional Chief
Judicial Magistrate, Raipur, presently placed under suspension with headquarter at Raipur. His posting order will be
issued separately.

By the order of the High Court,
DEEPAK KUMAR TIWARI, Registrar (1 & E).
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Bilaspur, the 24th December 2016

No. 105/L.G./2016/11-2-16/2014.—Shri G. K. Mishra, District & Sessions Judge, Korba is hereby, granted
earned leave for 01 day on 03-10-2016, commuted leave for 02 days on 06-10-2016 & 07-10-2016 earned leave for 02
days on 13-10-2016 & 14-10-2016 along with permission to leave headquarters from 13-10-2016 to 16-10-2016,
earned leave for 04 days from 24-11-2016 to 27-11-2016 along with permission to leave headquarters, commuted
leave for 02 days on 28-11-2016 & 29-11-2016 in continuation of earned leave and commuted leave for 04 days from
03-12-2016 to 06-12-2016.

During the period of earned leave & commuted leave as the case may be, he shall be entitled to leave salary
equal to pay drawn immediately before proceeding on leave as aforementioned.

Certified that if Shri Mishra, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 245 days of earned leave and 426 days of half-pay-leave are
remaining in his leave account as on date.

Bilaspur, the 24th December 2016
No. 106/L.G./2016/11-2-25/2016.—Shri Arvind Kumar Sinha, IIT Addtitional Principal Judge, Family Court,
Durg is hereby, granted earned leave for 05 days from 05-12-2016 to 09-12-2016 along with permission to leave
headquarters from 04-12-2016 to 12-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Sinha, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 246 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 24th December 2016
No. 107/L.G./2016/11-3-14/2003.—Shri Rakesh Bihari Ghore, Registrar (Computerization)-cum-Certral Project
Co-ordinator, High Court of Chhattisgarh, Bilaspur is hereby, granted earned leave for 09 days from 23-11-2016 to 01-
12-2016 along with permission to leave headquarters from the morning of 23-11-2016 till the morning of 02-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Ghore, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 252 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 24th December 2016

No. 108/L.G./2016/11-2-4/2009.—Shri Ashok Kumar Sahu, District & Sessions Judge, Jashpur is hereby,
granted earned leave for 03 days from 05-12-2016 to 07-12-2016 along with permission to leave headquarters.
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During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Sahu, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 274 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 24th December 2016

No. 109/L.G./2016/11-3-18/2007.—Shri D. L. Katakwar, Principal Judge, Family Court, Durg is hereby, granted
earned leave for 06 days from 25-11-2016 to 30-11-2016 along with permission to leave headquarters.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Katakwar, had not proceeded on leave as aforementioned then he would have been
working on the same post.

After deduction of the aforementioned leave, 287 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 24th December 2016

No. 110/L.G./2016/11-3-4/2014.—Shri Hemant Saraf, Special Judge under S.C. & S.T. (P.A.) Act, Rajnandgaon
is hereby, granted earned leave for 03 days from 23-11-2016 to 25-11-2016 along with permission to leave headquar-
ters from 23-11-2016 till the night of 25-11-2016 and earned leave for 02 days on 30-11-2016 & 01-12-2016 along
with permission to leave headquarters.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Saraf, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 151 days of earned leave are remaining in his leave account as
on date.
Bilaspur, the 24th December 2016
No. 111/L.G./2016/11-2-20/2007.—Smt. Kanta Martin, Judge, Family Court, Kanker is hereby, granted earned
leave for 02 days on 17-11-2016 & 18-11-2016 along with permission to remain out of headquarters from the morning

of 17-11-2016 till the evening of 20-11-2016 and earned leave for 15 days from 25-11-2016 to 09-12-2016.

During the period of earned leave, she shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Smt. Martin, had not proceeded on leave as aforementioned then she would have been
working on the same post.

After deduction of the aforementioned leave, 298 days of earned leave are remaining in her leave account as
on date.
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Bilaspur, the 24th December 2016

No. 112/L.G./2016/11-2-11/2008.—Shri Anand Kumar Dhruw, Judge, Family Court, Janjgir-Champa is hereby,
granted earned leave for 02 days on 13-12-2016 & 14-12-2016 along with permission to leave headquarters from
11-12-2016 to 14-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Dhruw, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 181 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 24th December 2016

No. 113/L.G./2016/11-2-28/2016.—Shri Jaideep Garg, Additional Registrar (Judicial), High Court of
Chhattisgarh, Bilaspur is hereby, granted earned leave for 08 days from 01-12-2016 to 08-12-2016 along with permis-
sion to leave headquarters.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Garg, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 101 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 02/L.G./2016/11-3-4/2014.—Shri Hemant Saraf, Special Judge under S.C. & S.T. (P.A.) Act, Rajnandgaon
is hereby, granted earned leave for 06 days from 01-01-2017 to 06-01-2017 in continuation of winter vacation along
with permission to remain out of headquarters from the morning of 25-12-2016 to 06-01-2017.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Saraf, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 160 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 03/L.G./2017/11-2-12/2009.—Shri Ashok Kumar Goyal, Judge, Family Court, Jashpur is hereby, granted
commuted leave for 14 days from 03-12-2016 to 16-12-2016 along with permission to leave headquarters from 03-12-
2016 to 18-12-2016.

During the period of commuted leave, he shall be entitled to leave salary equal to pay drawn immediately
before proceeding on leave as aforementioned.
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Certified that if Shri Goyal, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 331 days of half-pay-leave are remaining in his leave account
as on date.

Bilaspur, the 13th January 2017

No. 04/L.G./2017/11-3-10/2005.—Smt. Minakshi Gondaley, District & Sessions Judge, Surajpur is hereby,
granted earned leave for 03 days from 01-12-2016 to 03-12-2016 along with permission to leave headquarters after the
Court hours of 30-11-2016 till before the Court hours of 05-12-2016 and earned leave for 09 days from 21-12-2016 to
29-12-2016 with winter vacation along with permission to leave headquarters after the Court hours of 20-12-2016 till
before the Court hours of 02-01-2017.

During the period of earned leave, she shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Smt. Gondaley, had not proceeded on leave as aforementioned then she would have been
working on the same post.

After deduction of the aforementioned leave, 173 days of earned leave are remaining in her leave account as
on date.

Bilaspur, the 13th January 2017

No. 05/L.G./2016/11-2-06/2007.—Shri Nirmal Minj, District & Sessions Judge, Rajnandgaon is hereby, granted
earned leave for 08 days from 27-12-2016 to 03-01-2017 along with permission to leave headquarters during the said
period.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Minj, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 300+15 days of earned leave are remaining in his leave
account as on date.

Bilaspur, the 13th January 2017

No. 06/L.G./2017/11-2-18/2016.—Shri Santosh Kumar Tiwari, Additional Director-1I, Chhattisgarh State Ju-
dicial Academy, High Court of Chhattisgarh, Bilaspur is hereby, granted earned leave for 05 days from 26-12-2016 to
30-12-2016 along with permission to leave headquarters from 25-12-2016 to 30-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Tiwari, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 94 days of earned leave are remaining in his leave account as
on date.
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Bilaspur, the 13th January 2017

No. 07/L.G./2017/11-3-4/2008.—Shri Neelam Chand Sankhla, District & Sessions Judge, Durg is hereby,
granted earned leave for 03 days from 22-12-2016 to 24-12-2016 along with permission to remain out of headquarters
from 22-12-2016 to 25-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Sankhla, had not proceeded on leave as aforementioned then he would have been
working on the same post.

After deduction of the aforementioned leave, 247 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 08/L.G./2017/11-2-7/2003.—Shri Arvind Singh Chandel, Registrar General, High Court of Chhattisgarh,
Bilaspur is hereby, granted earned leave for 03 days from 24-12-2016 to 26-12-2016 along ith permission to leave
headquarters from evening of 23-12-2016 till the morning of 27-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Chandel, had not proceeded on leave as aforementioned then he would have been
working on the same post.

After deduction of the aforementioned leave, 208 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 09/L.G./2017/11-2-10/2007.—Shri K. Vinod Kujur, Judge, Family Court, Kabirdham (Kawardha), is hereby,
granted earned leave for 04 days from 07-11-2016 to 10-11-2016 along with permission to leave headquarters and
earned leave for 08 days from 24-12-2016 to 31-12-2016 along with permission to leave headquarters.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Kujur, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 282 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 10/L.G./2017/11-2-24/2015.—Shri Venseslas Toppo, Officer-On-Special Duty, High Court of Chhattisgarh,
Bilaspur is hereby, granted earned leave for 10 days from 22-12-2016 to 31-12-2016 along with permission to leave
headquarters from 22-12-2016 to 31-12-2016.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.
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Certified that if Shri Toppo, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 79 days of earned leave are remaining in his leave account as on
date.

Bilaspur, the 13th January 2017

No. 11/L.G./2017/11-2-16/2015.—Smt. Suman Ekka, Judge, Family Court, Korba, is hereby, granted earned
leave for 09 days from 26-12-2016 to 03-01-2017 along with permission to remain out of headquarters from 25-12-
2016 till before the Court hours of 04-01-2017.

During the period of earned leave, she shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Smt. Ekka, had not proceeded on leave as aforementioned then she would have been working
on the same post.

After deduction of the aforementioned leave, 300+15 days of earned leave are remaining in her leave
account as on date.

Bilaspur, the 13th January 2017

No. 12/L.G./2017/11-3-11/2014.—Shri Vijay Kumar Ekka, Special Judge (Atrocities), Korba is hereby, granted
earned leave for 09 days from 26-12-2016 to 03-01-2017 along with permission to remain out of headquarters from 25-
12-2016 till before the Court hours of 04-01-2017.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Ekka, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 221 days of earned leave are remaining in his leave account as
on date.

Bilaspur, the 13th January 2017

No. 13/L.G./2017/11-2-17/2006.—Shri A. L. Joshi, District & Sessions Judge, Koriya (Baikunthpur) is hereby,
granted earned leave for 06 days from 29-12-2016 to 03-01-2017 in continuation of winter vacation along with
permission to remain out of headquarters during the said period.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Joshi, had not proceeded on leave as aforementioned then he would have been working
on the same post.

After deduction of the aforementioned leave, 266 days of earned leave are remaining in his leave account as
on date.
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Bilaspur, the 13th January 2017

No. 14/L.G./2017/11-03-07/2015.—Shri Santosh Sharma, District & Sessions Judge, Dakshin Bastar
(Dantewara) is hereby, granted earned leave for 01 days on 29-12-2016 with winter vacation along with permission to
leave headquarters from the evening of 28-12-2016 till the morning of 02-01-2017.

During the period of earned leave, he shall be entitled to leave salary equal to pay drawn immediately before
proceeding on leave as aforementioned.

Certified that if Shri Sharma, had not proceeded on leave as aforementioned then he would have been
working on the same post.

After deduction of the aforementioned leave, 204 days of earned leave are remaining in his leave account as

on date.

By order of the High Court,
OMPRAKASH SINGH CHAUHAN, Additional Registrar (ADMN.).




